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15. The Applicant to serve the notic-e upon the colcemed Registrar ofcompalies, pursuant to

Section 230(5) ofthe Companies Act, 2013 as per Rule 8 ofthe Companies (Compromises,

Arrangements and Amalgamations) Rules, 2016. lfno response is received by the Tribunal

from the Registrar ofCompanies within 30 days ofthe date ofreceipt ofthe notice, it will

be presumed that the Registrar of Companies has no representation/objection to the

proposed Scheme as per Rule 8 of the Companies (Compromises, Arralgements and

Amalgamations) Rules, 201 6.

16. The Applicant to serve the notice upon the concemed Income Tax Authority situated at

Aayakar Bhawan, Mumbai, Circle l4(lxl) within whose jurisdiction the Applicant

Company is situated pu$uant to Section 230(5) ofthe Companies Act, 2013 as per Rule g

of the Companies (Compromises, ArangEments ard Amalgamations) Rules, 20 I 6. lf no

response is received by the Tribunal from the concemed Income Tax Authority within 30

days of the date ofreceipt of the noticg it will be Fesumed that the Income Tax Authority

has no representation/objection to the proposed Scherne as laid out in Section 230(5) ofthe

Companies Act, 2013.

17. The Applicant to serve the notice upon Reserve Bank of lndia pursuant to Section 230(5)

ofthe Companies Act, 2013 as per Rule 8 ofthe Companies (Compromises, Arrangfirents

and Amalgamations) Rules, 2016. If no response is received by the Tribunal from the

Reserve Bank oflndia within 30 days ofthe date ofreceipt ofthenotice, it will be presumed

that the Income Tax Authority has no representation/objection to the proposed Scheme as

laid out in Section 230(5) ofthe Companies Act,2Ol3.

18. The Applicant is directed to file an affidavit of service under Rule 12 of the Companies

(Compromises, Arrangements and Amalgamations) Rules, 2016 in the registry Foving the

dispatch of notices upon the shareholden, creditors and all regulatory authorities.

BHAS PANTULA MOHAN
MEMBER (JUDICIAL)

NI. K. SHRAWAT
MEMBER (JUDICIAL)
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